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“ e In view of the facts and circumstances explained therein we consider presence

of the National Highway Authority of India and the contractor engaged by it for the project to
be essential for just and proper adjudication of the questions involved in the case and
accordingly National Highway Authority of India and the contractor engaged by it for the
project are impleaded as respondents in miscellaneous application in addition to the
respondents originally impleaded in the original application.

3. In order to synchronise the memo of parties in the miscellaneous application with
the memo of parties in the original application, in addition to respondent No. 1 Nagar Palika
Parishad, respondent No. 2 Ms. Shalini Gupta, Executive Officer, Nagar Palika Parishad,
respondent No. 3 District Forest officer, Ghaziabad impleaded in the O.A No. 196/2022, State
of U.P., UPPCB, District Magistrate Ghaziabad, NHAI and the contractor engaged by it for the
project stand impleaded as respondents No. 4 to 8 in the miscellaneous application. The
registry is directed to amend memo of parties and attach the same with the miscellaneous
application......

4. Notices be issued to newly added respondent No. 7 NHAI and respondent No. 8 the
contractor engaged by it,

5. Mr. Balendu Shekhar, Advocate has appeared and accepted notice on behalf of
NHAI.

6. Respondent No. 7 NHAI is directed to give particulars of the contractor engaged by
it for the project and also to serve the notice on said contractor for the date fixed.

7. Respondents No. 1, 6, 7 and 8 are directed to comply with the directions issued by
UPPCB in exercise of powers conferred on it by the environmental legislations and also to
specifically mention in their reply/response action taken by them in compliance of such
directions issued by UPPCB,

9. It may also be observed here that UPPCB cannot be a silent spectator to the
violations of the Solid-Waste Management Rules 2016 and the Water (Prevention and Control
of Pollution) Act 1974 and mere issuance of show cause notices without taking of appropriate

action on the same or issuance of directions without implementation of the same cannot
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achivev the object of protection of environment. The UPPCB is directed to
take action for imposition of environmental compernsation and also
prosecution of the concerned officers and the contractor alleged to have
violated the environmental norms.

4. List the matter for further consideration on 19.1.2024
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